IN  THE CENTHAL  cOmINIsTRA
FAINCIPAL B
G.a. Ne. 1494/94

New Delhi, dated the 20th Jeramb2r, 1994

CORAM
PP AT VR

Hen'ble Spt.Lakshmi Swaminathan, Member (J)

Smt Uma Sharma,

lste Shri 3. .Sharma,
=5 ReuSe avenue

Near Minte Bridge,

New Oelhi

ers cpplicant
(By ndvecate Mrs. Sarla Chandra )
/s

1. Unien ef India threugh
Jirecter, Gever: ment ef India,
Press, Minte Read,

New Delhi-llCQ02

2. Maenager, Gevt.ef India
Press Minte Read,
New Delhi
3. Estate Officer,
Gevt .sf India Press
Minte Resd, New Delhi
cos ABSpondents

(By Advecate Shri M.K. Gupta )

QRDER(0OAAL)

(Hen'ble Smt, Lakshmi Sweminsthan, Member (J)

The épplicant whs i{j@i@%w gf late
Shri 5.K . Sharma, whe was werking &s Line Cpereter in
the Government ef India, Press, Delhi is agoriaved by
the erdsr dated 30-6-1994 (Ann-VIII) issued by Lthe
respondents rejecting her reguest that her sen,

Shri Sandeep Sharma be given sn empleymzai an

cenpassienate greunds.




\./ 2 The applicant claims thet the respgendents

ars tetally wreng and incerrect in helding thst the

widew is net in indigent cenditisn and that her sen

i) is net entitled fer censideratisn fer rempassien:zte

appointment ..

- P

B The prief facts of the case are:.
The applicant's huBband, whe was werking &s Line

'Y eperater, died on 2-1-1994 in effice. accerding te

ths applicant, he left behind:-

(1) Applicant -~ his widew-55 years
(2) Sandeep Sharme - sen - 31 years
(3) Senge~ta Sharma - Daughter in law ~ 26 yeers
(4) Mansi - grand daughter - 1C menths
[ The applicant had submitted an applicatien en 2-1-1994

g;quastiag fer relaxatien of the age limit fer appsintment

ef her yeunger sen (Sand2ep Sharmé ). The eslder sen

Shri Vijay Sharma, is married and living separately,
The secend sen, Shri Sandeep Sharma, had started seme

advertising business and is stated te be dependent en

the widow as the business has failed and he is net able

i : te suppert his family. The applicant is aggrisved by the

e T

AnnJVIII erder. Hence this Oa, in which ihﬁLhas sought a

}%/} directien te the respendents te empley her 5;g¥ésﬂa$*s Sen,
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Sandeep Sharma, withsut any further delay.(Learnsd

> ceansel fer the applicant states thal relief (ii) has

already been granted and (iii) is censaquential relief)

on (1) abeve,

4, Learned ceunsel fer the respendents states

that the applicant has no case. Her request that her

secend sen, Shri Sandeep Sharme be appeinted on

compgssiinate grounds has been censidered by the

2 cempetent autherity and rejected en valid greunds, He

has alse breught ts my attentien, ansther O.M.

repreduced belew:.

caused is reqretted."

te appeint her 31 year eld secend sen,

dated 29-9-1994, relevant psragraph frem which is

"The applicant(widew) has a ‘ewn heuse
« was mentiened inadvertantly in para 2
: of this Directerate Meme .Ne .26/48/94-n.111
dated 1C.6.1994 and in para 3 eof Meme.
Ne. 8/14/94-n-111 dated 16-9-94. Imcenvenient

He submits that the cempetent autherity, had hewever,

sufficient material te reject the applicant's regusst

S Learned ceunsel fer the resgendents, Shri

M.K. Gupta, states that Shri Sendeep Sharma whe is 31 years ﬁlé,?

}532’ ‘and having his ewn family,censisting ef wife and child &aaat%~i§3
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censidered te be dependent en his widew=d meother.
As per the instructiens fer appeintment en
cemzassienate greunds, the enly éurviving member
of the femily of the deceased Gevt.servant is the
spplicent hereself. The applicant has been
sanctisned family pensien of & 920/-P .M. plus

P ‘_ dearness allewance as applicable under the Rules.
‘ She has alse been paid ether terminal benefits

oen the death of her Busband ameunting te g 1,62,355/w.
According te the learned ceunsel fer the respendents,
since there are many mere similar cases which are
mere deserving than the applicant's rejuest fer

& appeintment of her sen, the applicatien deserves

te be dismissed.

6. He has alse relied en the judgement ef

this Tribunal in OA Ne .2291/92 dated 8-7-1993 (Smt.

Kulwant Kaur v.UOI) and the judgment of the Supreme

Ceurt in LIC w/s Asha Ram JT 1994 (2) 5C 183,

7. Inhave,carefully censidered the arguments

ef the leiarned ceunsel fer beth the parties and

recerds in this case,
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tance te the family ef the dacaased,
when thers is ne ether earning member in the family,

The decisien of the respendents in the impunansd srder
dated 36#6-1994’15 3 sped~king erder. It is statead

that marrisd sens cannst be stated te he dependsnt
members of thelr widewed mether, whe is alse gelting
pensien aénd sther menetary penefits which weyld

take care of her day te day re uirements, Ne deubt

the respsndents stete that they have inssvertently
mantisned that the applicent has her ewn heuse vhich

has new been cerrected by the sffice meme .dated

tself dees not shew sither lack

fbe

29.5.94. But this by

01§

arbilrery eor centrary te the relavant instructisns,
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